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APPLICATION N, 468 /88(F)
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Applicant(s) _ Respondent (s) -
Shei A, Anthony Ravi V/is  The Commendant, Ploneer Corps Training Centre,
To aangalure ¢ 3 Ors '
" N : S. Kum A, Prabhavathi

- 1. Shrd A, Anthony Rav
 Messanger

Office of the Pigsneer Corps Training Centre

«C. Magar
Bangalers - 560 Q6

2, Shr{ S.K. Sriniwaaaa

Mvyogate

35(Abova Motsl Swagath)

Ist Matn, Saadhing
Bangalsre - 56p 009

3. The Cemmendant -

Pienser Corps Training Contrc

J.C Eﬂgﬂr
8angalere - 568 006

. 4. The Dsputy Directer
Pionser Corps Tra

Lewer Divisicn Clerk
A.S.C. Regords
S2ngalers ~ 56¢ 007

6. Smt Jothi Prebra
Lewer Division Clerk
A.so c‘ R.c@x‘d‘
Bangalere = 560 007

?. Shr‘ Ho S. Mdnaraja“h
Cantral Gowt, Stng CQaaatl
High Ceurt Building
Bangalore = 566 901

Genoral of PNRS
ing Centre

Quertermaster Gs :al’s Branch

. Army Meadquarters
test Bleck IIT -
R.K, HJX‘_B’ ’ _ {
few Dslhi - 116 866

Subject : SENDING CUpIEs OF ORDER PASSED BY THE BENCH

Please ‘find anlosed herewith the Copy of  ORDER ABBAY / BsSBRMIC0R00K

passed by this Tribunal in the above said application(s) on 28-9-88
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1. The
Pig
J.C

CENTRAL ADMINISTRATIVE TRIBUNAL
BANGALORE

DATED THIS THE 28TH DAY OF SEPTENBER, 1988
Hon'ble Shri Justice K.S. Puttasuamy, Vice—Chalrman

ts and
Hon'ble Shri L.H.A. Rego, Member (A)

APPLICATION NO,. 468/1988

o Antrony Ravi,

0 years,

te Arokiaswamy,

g as Messenger,

e Pioneer Corps Trg. Centre, , :

ore. coe Applicant.

'SeKe Srinivasan, RAdvocate)

Ve

Commandant,
neer Corps Training Centre, ¢
. Nagar, Bangalore.

2. The Dy. Director General of PNRS

Plgneer Corps Training Centre,
Quartermaster General's Branch,

(shri

Army Head Quarters,
West Block 111, R.K, Puram,
Ne& Delhi.

S%Qﬂ;sék A. Prabhavathl,
—AL.D Cey AS.LC. Records,
Bangalore.

4. Smt. Jothi Prabha,
+ LOJOCQ’ A.S.C. RBCOI‘dS,
Bangalore, : coe Respondents.

M.S. Padmarajaiah, C.G.5.5.C.)

| .
his application having come up for hearing to-day,

hairman made the follouwing:

CR D ER

" ged communication No.2071/1/(A) Civ dated 17th October, 1987

(Annexure AS) and N0.2071/1/(A)/Civ dated 22.12.19387

*(Anh%

ing C

|
N

xure A6) issued by the Commandant, Pioneer Corps Train=-

entre, Bangalore (Commandant)..




| appointed the applicant, Respondent=3 and 4 =

cant, contends that the action of the Command

ing his client as a Msssenyer accommodating o

contention Shri Srinivasan strongly relies on

‘Supreme Court in UNION OF INDIA v. HAR GOPAL
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S

on with the work in his office, naturally wit

permission of his superiors in that vehalf, t

person with whom we are not nou concerned as.
Clerks from di{ferent dates on a pursly tempa

Cn the combatant clerks becoming available, t

p_OSt . \

3. In justification of the orders or act

1 and 2 have filed their reoly and have produ

1

4, Shri S.K. Srinivasan, learned counsel

respondents 3 and 4 as clerks was illegal and

Article 14 and 16 of the Constitution.

that of the applicant by reverting him to his

'2.v5hri R. Anthony Ravi, the applicant'beforé us,'is4
a Parmanent Civilian Messgﬁgg%, a Group fD‘ 6st, in the
office of the Commandant, in which office the posts of
clerks, are normally manned by 'Combatant Clerks' or ery
pérsonnel;’ In 1986, for various reasons with which we are
not concerned 4 combatant clérks were not.avlilable or

there was 4 vacancies in that category. ‘Evidently tO'carry

h the hrio;_
he Commandant
nd ohe other
Civilian
rary ﬂasis.

he Commandant

had terminated the services of civilian clerds,including

permanent

ions, Respondents

ced their records.

for the appli-
ant in reverte
r continuing

|violative of

In support of his

1the rﬁiiﬁgvof :

AISLI 59) and ruliny of this Tribunal in SWAM

(1988 (1)
iNATHA SHARMA

AND OTHERS v. UNION OF INDIA AND OTHERS (ATR 1988 (1) CAT 84).,
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arrange

7.
the apgo

basis @

8.

of his

cumstances,
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Shri M.S. Padmarajaiah, learned Senior Standing

appearing for Respondents 1 and 2 contends that

ersion of the applicant who had not acquired a

o continue as a clerk, was justified on the facts

We have earlier noticed the circumstances in

he applicant and others uwere appointed as civilian

On the combatant clerks becoming available, it

n to the Commandant to terminaée the temporary

ments.

An examination of the appointment orders shouws that
licant; had besn appointed purely on a temporary

nlYo

On the situation that developed and the very terms

appointment, it was open to the Commandant to revert

the applicant to the permanent post he held in that officse.

This is what the Commandant had done. We sse no illegality

in thejaction of the Commandant at all., We cannot condsmn

the same as capricious, whimsical or made to victimise the

ic;nt or help Respondents 3 and 4.

N 9, We are of the view, that the case of the applicant
13\\_ v 'ltTgether different to the cases of respondents Nos 3
R P N : . ’
o \\\fa;-’—", d 4 appointed on a temporary basis for the first time,

" In tha

dated in other offices either on a temporary basis according

view, even if respondents 3 and 4 had been accommo-

to the| authorities or on a permanent basis according to the

épplichnt really makes no difference for reverting thavappli-
cént t

o his permanent post on which he held a lien. On this
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view ue find no justification to unnecessarilly probs into

the actions taken ih favour of respondents Nos. 3 and 4,

10. In‘our view, the principles enunciated by the
- Supreme Court in Har Gopal's case or this Trlibunal in

Swaminatha Sharma's casse, dokot really bear jpn the point.
! .

11, On the foregoing discussion we hold that this
application is liable to bse dismissed. We, therefore,
dismiss this application. But, in the circumstances of

the case, we direct the parties to bear their oun costs.
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